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AUTHORITATIVE ENGLISH TEXT
Bill No. 3 of 2009

THE HIMACHAL PRADESH SPORTS (REGISTRATION,
RECOGNITION AND REGULATION OF ASSOCIATIONYS)
REPEAL Bill, 2009

(As INTRODUCED INTHE LEGISLATIVE ASSEMBLY)
A
BILL

to repeal the Himachal Pradesh Sports (Registration,
Recognition and Regulation of Associations) Act, 2005 (Act No. 13 of
2005).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixtiethyear of the Republic of India as follows:—

1. ThisAct may be called the Himachal Pradesh Sports (Registration,titie.
Recognition and RegulationAgsociations) Repeakt, 2009.

2. (1) The Himachal Pradesh Sports (Registration, Recognitior&ana  of

Regu_latlon oRssociationsi\ct, 2005 (hereinafter referred to as the pnnc@“egoog and
Act) is hereby repealed. saving.

(2) The repeal of the principAtt shall not aect—

@ The previous operation of, or anything duly done or suffered
under the principact, or

(b) Any right, privilege or obligation or liability acquired, accrued
or incurred under the principatt, or

(c) Any penaltyforfeiture or punishmentincurred in respect of
any ofence under the principactt, or

(d) Any investigation, legal proceedings or remedy in respect of
any such right, privilege, obligation, liabiligenaltyforfeiture
or punishment as aforesaid,
and any such investigation, legal proceeding or remedy may be instituted,
continued or enforced; and any such penfatfeiture or punishment may
be imposed as if the princip&tt had not been repealed.
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STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Sports (Registration, Recognition and Regulétszooftions)
Act, 2005 was enacted in the State of Himachal Pradesh on 20-4-2005, with a view to provide
for Registration, Recognition and Regulation of Sggtociations, to facilitate and regulate the
sports activities andfairs of the Sportdssociations in thet&te of Himachal Pradesh and to
provide for recognition and regulations of the right to represent the State of Himachal Pradesh.
The Indian Olympié&ssociation has been strongly opposing such legislation and has issued necessary
directions to the National Federations not to allot National Championships to those States, that
have brought such legislation and, any team or players registered uAdewntiienot be allowed
by the Federation to participate in National/International champion$aipsus other Sports
Associations registered with the Himachal Pradesh Sports Council have also requested to repeal
the saidAct. Thus, it has been decided to repealttigbid.

This Bill seeks to achieve the aforesaid objectives.

(PROF.PREM KUMAR DHUMAL)
Chief Minister.

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-NIL-
=, JaUT Ud oikgd AR, f2reret uqwr, Refei—5 gRT gfad dor Ui




